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13.03 hrs.

QUESTION OF PRIVILEGE AGAINST
THE ‘ARYAVARTA' PATNA

MR, SPEAKER: On the 24th April, 1970,
Shri Bhogendra Jha had ralsed a question of
privilege In respect of an editorial article,
published in the “*Aryavarta”, Patna, dated
the 19th April, 197G, allegedly casting reflec-
tions on certaln Members of Parllament,
The Deputy Speaker had then informed the
House 1that the Editor of the **Aryavarta™
had becen asked by a letter to state what he
had to say in the matter,

I have now received a letier in Hindl,
dated the 30th April, 1970, from the Editor
of the *“*Aryavarta®”, Patna. Extracts from
the English translation of the leter are as
follows :

“In the article on the basls of which
Shri Bhogendra Jha has made the
allcgation agalnst us of breach of
privilege, we have not expressed any
criticism against any particular Mem-
ber of Parliament but we have
expressed our concern that the valua-
ble treasures of India are being
destroyed...

It is clear from the article that
no Inslnuation has been made against
Parliament or the Mcmbers and we
cannol ever dare dare do so, We
have every respect for Lok Sabha and
Vidhan Sabhas as they are the symbols
of democracy and It s only by safe-
guarding thelr dignity that the dignity
of the country can be upheld *

In view of the explanatlon recelved from
the Editor of the *“‘Aryavaria™, {f the
House agrees, the matlter may be closed,

SEYERAL HON, MEMBERS: Yes,

SHRI 5.M. BANERJEE (Kanpur) 1 He
has not expressed any rcgret

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : Why regret ?  The press should be
sllowed to make thelr comments.
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MR. SPEAKER : In the last paragraph
he has expressed his unqualified regret,

13.05 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNpuR  EMPLOYEES
PROVIDENT TUND AcCr, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S, C.
JAMIR) :  On behalf of Shri Bhagwat Jha
Azad, | beg to lay on the Table—

A copy of Notiflcation No.
G SR, 13 published In Qazette
of India dated the 3rd January,
1970 (English versinn) and the
21st March 1970 (Hindl ver-
sion) extending the Employees,
Provident Fund Act, 1952
o certaln establishments en-
gaged in general Insurance
busliness, issued under section
(1) of the sald Act,
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(i) A statement (Hindl and Eng-
lish versions) showing reasons
for delay in laying the above
Notification,

[Placed  in Library. Se:
No, LT-3446/70]

A copy cach of the followin
Noilfication (Hindl and Eng
lish versions) under sub-se
tlon (2) of section 7 of tF
Employees' Provident Func
Act, 1952 :—
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